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I 	CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWARATI BENCH. 

• 	 V 	
O.A.No.73of 2005. 

I 
• 	 V 	 V 	 DATE OF DECISION: 28.03 005 

Smti Dipa Kaur 	V. 	 APPLICANT(S) 

Mr.K .K .Bisvas. 	 V ADVOCATE FOR THE 
• 'V 	 . 	

V 	APPLIANTS) 

• 	 -VERSUS- V V 

	

V 

V 	

V 

V 	

V 	 U.O.I. & ors 	VV 	

V 	
RESPONDENT(S) 

V 	
Mr.A.K.Chaüdhuri, Addl.C.G.S.C. 	

V 	

V V  •AJ)\1OCATE FOR THE 
• V V 	 V 	 V 	 , 	RESPONDENT(S)• 

• 	THE HONBLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 	
V 

1. Whether Reporters of local papers may be allowed to seethe judgment? V 

V 	
V 	 2. To be referred to the Reporter or not? 	 V 	

V 

3. Whether their Lordships wish to see the fair copy of the judgment? 

4 Whether the judgment is to be circulated to the other Benches? 

	

Judgment delivered by Hon'ble Vice-chairman. 	• 



CENTRAL ADMINISTRATIVE TRIBUNAL, GTJWAHATI BENCH, 

Original Application No 73 of 2005. 

Date of Order: This, the 28th day of March, 2005 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, ViCE CHAIRMAN. 

Smti Dipa Kaur 	 S 

Wife of Late Indar Singh 
Cantonment Colony 	 S Shillong 	 . Applicant. 

By Advocate MrX.K.Biswas. 

- Versus- 

Union of India. 	 S 
Representing per the Ministry of Defence 
The Chief Executive Offiöer, Cantonment Board 
Shillong, Post Box No.83 
Shillong - 793 001. 

The Cantonment Executive Officer 
'Cantonment Board 

• Shillong, Post Box No.83 
Shillong - 793 001. 	 S ... Respondents. 

By Mr.A.K.Chaudhuri, AddI.c.G.S.C. 	 S 

SWARAJANJ(V.C.r:' 

The applicant is the widow of late Indar Singh, who is the father of the 

deceased employee Dolbir Singh-V. Dalbir Singh-V, the employee, died on 

12.9.1999 at the age of 24 years leaving his parents. initially,, late 'Jndar Singh, 

the father of late Dolbir Singh preferred claim for settling, the financial benefits 

due to deceased employee. According to the applicant, the father of late Dolbir 

Singh has produced all the required.• documents to enable 'the respondents to 

disburse the said claim. However, the respondents • did not disburse the said'. 

V 

< 'S  
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claim and Indar Singh died in 2001. Thereafter the applicant in this O.A. has 

pursued the said claim. It is seen from the communication dated 12I 1.2003' 

(Annexure-A) issued by the Cantonment Executive Officer that late Dolbir 

Singh-V owed a sum of Rs.16,361/- to the Cantt. Fund and therefore the said 

authority directed the General Secretary, Shillong Cantonment Board 

Employees Union, Shillong to arrange to deposit the said amount to the Cantt. 

Fund and also for submission of succession certificate from the competent 

authority for taking further necessary action in the matter. The applicant has 

produced a.communication dated 8.3.2004 (Annexure-N) purporting to be, in 

reply to AEmexure-A communication sent by the Union wherein it is stated that 

late Indar Singh, father of the deceased employee had furnished all the required 

documents and that the applicant had preferred the claim only after the death of 

Indar Singh. It is also stated that the amount demanded in Annexure-A and 

sought to be recovered is very huge. 

2. 	I have heard Mr. K. K. Biswas, learned counsel for the applicant and Mr. 

A. K. Chaudhuri, learned Addi. C.G.S.C. appearing for the respondents. It 

would appear from the correspondence already mentioned that the only reason 

for non-disbursement of the financial benefits due in respect of late Dolbir 

Singh-V are that a sum of Rs.16,361/- is due to the Cantt. Fund towards 

occupation of the 'cottage allotted to the deceased by the applicant after his death 

and the non-production of succession certificate issued by the competent 

authority. According to the learned counsel for the applicant the communication 

dated 8.3.2004 (Annexure-H) is a complete answer to the above. In the 

circumstances, I am of the view that this original application can be disposed of 

by directing the 2nd respondent to consider Annexure-H communication dated 

8.4.2004 and pass appropriate orders in the matter as expediti&usly as possible at 
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any rate within a period of six weeks from the date of receipt of this order. If any 

succession certificate is absolutely required to enable the applicant to establish 

that she is the sole heir of deceased Dolbir Singh-V and the same has not already 

been prduced by ,  her deceased husband Indar Singh she must be given 

opportunity to do so before disposing of the application. 

4. 	The application is disposed of as above: 

• 	. 	 • • . 	

H 

- 	(G.SIVARAJAN ) 
VICE CHAIRMAN 

bb 
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IN THE COURT OF THEA 

GUAHATI BENCH :: GUJkHATI 

O.A. 	of 2005 

Smt. Dipa Kaur 	 App 1 ic ant 

-Vs- 

Union of India & Others 	Re spondents, 

LIST OF DATES & SYNOPSIS OF THE CASE. 

Date 	Particulats/contents 	Page 

12-9-99 	Death of DalbIr Singh-V, son of the 
13 

the Applicant.- Registration 

12-9-99 	Death Certificate Issued by Woodland 

Hospital, Shillong 	15 

02-5-2600 	Heairship certificate issued by Sub- 

Divisional Magistrate Shillong 	14 

20-8-2002 

	

	Representation of Applicant to the 

Respondent for final settlement of 

dues of Late' Dalbir si.ngh-v 	 12 

12-11-2003 

	

	Letter Issued by the Respondent No: 2 

to Asstt: Labour Commissioner(C), 

Guwah ti 

24-2-2004 	Letter Asstt: Labour Commissioner to 
Union Secretary 	 17 

8-3-2004 	Letter of Union Secretary to Asstt: 
Labour Comtissioner detailing facts. 	18 

15-3-2005 , Subnlssion of Origin.fl Application for 1 to 8 

Release of Finaâcial benefits of Late 

J Dalbir Singhkept withheld 'by Respondents 
And withholding of his Final settlement 
dues. 

F 

Date of Filing: 9_03...05. 
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IN THE CENTRAL ADMINISTRATIVE TR]:BUNAL, GUWHATI BENCH :: 

GUWAH AT I 

O.A. 	 of 2005 

Srnt. Dipa Kaur, 

Wife of Late Indar Singh, 

Cantonment Colony, shillong .......... ..Petitiorier. 

- vs - 

union of India & Others ............. Respondents. 

I NDEX 

ANNEXURES / CONTENTS /SUEJECT 	 PAGE 

( 
1. . 	 Petition 	 1 to 8 

Verification 	 * 

Cantonment Executive Officer's 
9 to ii 

letter NO SHG/8/D.S V/722 dtl2.11.03 ' 

Representation of Applicant dt..20-8-

2002 to the Respondent. 	 12 

Registration of birth & Death of 

Dalbir singh -V died on 12-9-99 	13 

OPER of sDM/shillong for Heirship 

Certificate of Late Dalbir Singh-V 	14 

Death Certificate of Dalbir S!ngh-V 15 

Representation of Applicant dated 

3-4-03 to the Respondent 	 16 

Asstt: Labour Ccrnmissioner's letter 
dt: 24-02-04 toUnioñ Secretary 	17 
Union Secretary's letter dt:8.3.04 	18 
Vakalatnama 	 19 

Service Copy's Acknowledgement- 	20 
undertaking  

Fil 

K.KBIS 

Advocate. 

- 

A 

B 

C 

D 

7 	E 

F 

- 

.H 
- 

- 

Date :I -3-05  
Place: Guwa1ati 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWA}IATI BENCH, 
• 	 AT GUWAHATI. 	 - 

Original Application No......4./2005. 

(An Application u/s 19 of the Administrative Tribunal Act,1985). 

Smti Dipa Kaur, 
Wife of Late Indar Singh, 
Cantonment Colony,Shillong .................Petitioner. 

H 	 -vrs- 
• 	. . 	ltJnion of India, representing per,, 

• 	The Ministry of Defence, Cantonment Board, 
Shillong,Post Box No.83,Shillong-79300 1. 

2. Cantonment Executive Officer,Cantonnient Board, 
Shillong,Post Box No. 83,Shillong 793001 . ............ Respondents. 

DETAILS OF APPLICATION: 
Particulars against which the Application is made:. 

Release of financial benefits and security deposits of Late Dqlbir Singh-V,the 
deceased son of the Applicant Smti Dipa Kaur,Safihiwala,including the Grop 
Insurance, Leave Salary, Commutation value of Pension and all other 
benefits and release of Pension, kept pending by the Cantonment Executive 

• 	Officer,Cantonment Board,Shillong as communicated vide their letter No. SHG/8/DS- 
V/722 dated 12.11.03. 

A copy of the above impugned letter is annexed as Annexure-A. 

Jurisdiction. 

The Applicant dec1are that the subject matter of the Application is within the 
jurisdiction of this Hon'ble Tribunal. 

Limitation. 

That it is humbly submitted that the Applicant being illiterate and unaware of the law 

Contd... p12 ...... and Court's ....... 
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And Court's procedure and alse was all the time being assured by the Respondents 
that the case of her deceased son was being considered for payment of all his dues and 
securities kept unsettled with the Respondents,the Applicant could not come to this ' 
Hon'ble Tribunal earlier. 	 ( 

The Applicant submits $hat a siratecaion has been filed under lvLP 
No.. .' .).. . .12005, praying for cond&tion delay if any, in filing this Application and 

icant prays that your Lordship may be kind enough to Condon the delay and 

A this Application for redressal of the Application and for which the Applicant shall 
remain ever grateful to your Lordship. 	 0- 

4; 	Facts of the Case.: 

4.1. That the Applicant is the citizen of India and belongs to Schedule Caste, and is 
therefore, entitled to the rights and privilegç granted to the citizens of India 
under the Constitution. 

4.2. That the Applicant was employee, a Sanitary Jamadar in the Cantonment 
Executive Officer, Cantonment Board, Shillong and retired from her services on 
superannuation with effect from 30.6.04 Afternoon after completion of her 
successful and satisfactory service to the Respondents. 

4.3 That the Applicant begs to state that her son Late DQlbir Sing-V was also an 
employee, a Sweeper in the same establishment of the Shillong Cantonment Board 
under the control of Executive Oflicer,Shillong and unfortunately expired on 
12.9.99,only at the age of 24 years and having finally this bereaved woman as his 
successor surviving to mourn for the resti'her life having loslher young son. 

4.4 That to be succumbed to the ironyte and the necessities of the material world) 
the Applicant prayed to the Respondents for releasing all the financial benefits 
and security deposit of Late Dqlbir Sing-V at the earliest But the Respondents 
taking the advantage of the illiteracy and helplessness of this bereaved old 
woman had been d-da4ying  the matter for this reason or that and no positive 
step was taken by the Respondents to settle the final settlement of the deceased 
employee Late Dqlbir Sing-V,the son of the Applicant. 

Contd ........ p13 ...... The Applicant ............... 
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4.5 The Applicant begs to submit that 	ing the helpless condition of the 
Applicant the Shillong Cantonment Board Employees Union came forward to 
help her in getting the matter settlelin  the event of releasing of financial 
benefits admissible to Late DQlbir SinV and his security deposits deposited at 
the time of his appointment in the establishment of the Respondents. 

4.6 That even after taking the matter by the Cantonment Employees Umon,Shillong 
no final decision could be made as yet and the Applicant with her minor 
dependentare liing most uncertain condition and counting the days with much 
agony whether to get the legitimate dues of her son Late Dqlbir Sing-V at all 
from the of the Respondents in lieu of their wanton attitude and unfair 
administrative policy to cause miscarriage of justice to Late Dqlbir SinV and 
his family members, herein the Applicant. 

4.7 That the Applicant begs to state that after taking the matter by the Union the 
matter could not be settled across the table with the Respondents and thence 
they had to approach the Regional Labour Commissioner (Central),Govt. of 
India,, Ministry of labour, Guwahati for conciliation and settle the issue in 
releasing the legitimate dues of Late Dclbir SinV to his legal successor. 

4.8 That it is submitted that after spending a suitable period of time by the 
Respondents,the Respondents wrote a letter to the Assistant Labour 
Commissioner (Central),Government of IndiaMinistry of Labour ,Guwahti-3 
vide impugned letter as "Annexure-A". 

4.9 That it is submitted that in the aforementioned letter the Respondents admitted 
the death of, Late Dqlbir Singh-V and intimated the Assistant Labour 
Commissioner(Central),Government of India,Ministry of Labour,Guwahati-3 
that the death of Late Dobir Sing was intimated by his mother Smti Dipa 
Kaur,heein the Applicant on 1.11.99.But at the same time with a vague plea that 
an amount of Rs.16,361/- was lying outstanding against Late Dobir Singh-V 
"on account of rent for government accommodation unauthorizedly occupied" 
by Dipa Kaur, the Applicant and demanded some papers for final settlement. 

4.10 	That it is submitted, the Applicant has already submitted all necessary 
papers 

Contd ...... p14........to the Respondents..... 



4fj the respondents vide her letter dated 20.8.02 and requested the Respndents 
for early release of all financial benefits admissible to Late Dlbir SingV a 
deceased employee in the Respondent's establishment. 

	

A photo copy of her above representation along with its required enclosures are 	 JZ 

submitted herewith as Annexures-B,C,D and E. 

	

4.11 	That it is pertinent to mention that the Respondents after receiving the 
necessary documents and the Applicant's representations mentioned in the 
foregoing Para-4. 10,the Applicant prayed before the Respondents by an another 
letter dated 3.4.03 foitotalnt of dues payable to the Late Dqlbir Sini 
V so as to enable her to procure the necessary Succession Certificate, as the 
Court fees shall have to be produced in the Hon'ble District Judge's Court, 
Shillong in the event of issuance a Succession Certificate to the legal heirs of the 
deceased Dolbir SinV on the actual amount pathdeceased 
employee, as per Prevailing Rules of the Succession. But it is a matter of 
peculiar grief and great regret that the total the total amount payable to the 
deceased employee Late Dqlbir Singh-V was not communicated tp the 
Applicant till date and as a result of which she could not produce the Succession 
Certificate as claimed for by the Respondents. 

	

e 	- tt 	4o'-i- Qu- 	 o'& 	F. 

	

4.12 	That incidentally it is mentioned that the final settlement of a deceased 
employee for the house rent amount of the other who was also a regular 
employee in the same establishment could not be dethted at all. It was a mere 
vague plea of the Respondents to deprive of the Late Dqlbir SingV from 
releasing his final settlement amount to the surviving successor, herein the 
Applicant, his mother. 

	

4.13 	That the Respondents after receiving the letters of the Applicant and 
several personal approaches remain chilly silent and took no assertive action in 
finalizing the long standing matter. 

	

4.14 	That on being pursued the matter by the Assistant Labour 
Commissioner(Central),Government of India, Ministry of Labour, itiUoag1te 
Respondent made the impugned letter and communicated to the Assistant 
Labour Commissioner,Guwahati detailing the vague pleas for 

Contd ....... p15 ...... non finalizing...... 
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Non...finalizing the final settlement dues of Late Dqlbir SinV. 

	

4.15 	That on being received of the impugned letter of the Respondent the 
Assistant Labour Commissioner made a communication to the General 
Secretary,Cantonment Board Employees' Union,Shillong for comments vide his 
letter No. 8/ID/MIC/2001-G/A dated 24.2.04. 

A copy of the above letter is annexed as Annexure- 

	

4.16 	That after having receivaA the letter from the Assistant Labour 
Commissioner (Central),Guwahati mentioned above, the Union General 
Secretary gave a suitable reply to the Labour Commissioner regarding the claim 
of the Applicant and the clarification of the Respondent's impugned letter vide 
his letter dated 8.3.04 and requested the Labour Commissioner to kindly take 
necessary steps to settle the issue after making necessary investigation 
personally by the Assistant Labour Commissioner (Central),Ministry of 
Labour,Guwahati to ascertain the fact and get redress1of the bereaved family 
Late Dobir Sin.V. 
Ot Q- -  

	

4.17 	That after submission of the said letter by the Union mentioned in the 
foregoing Para both the Assistant Labour Commissioner and the Respondents 
are quite silent on the matter and the Applicant after several personal approaches 
to the Respondent No.2 could not get a single word from him in respect of 
finalizing this long standing issue. 

	

4.18 	That the Applicant begs to state that it is pertinent to mention in this 
connection that the Applicant's final settlement dues were also with the 
Respondents, more particularly the Respondent No.2 and had there been any 
good intention for settling the matter with fair play and equitable justice,if any 

kj,rC_ 

dues of Late Dcklbir  SingV payable to the Administration, could have been 
recovered from her final settlement dues1sthe alleged unauthorized occupation 
of the Government accommodation was done by the Applicant and not by the 
Late Dqlbir SingV,which is clear and clandestine from the very letter of the 
Respondent No.2 as impugned in the "Annexure-A". 

	

4.19 	That as there was no other alternative for the Applicant in thi;o 
her age and being a bereaved woman é(her young son only at the age of 24 
years she has been compelled to feel that coming for legal recourse by this 

Contd ....... p16... Hon'ble ....... 

p'S 
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Hon'ble Tribunal is ejcaious and and ) hence,she has come to this }lon'ble 
Tribunal for correct discernment of the case and justice to the bereaved 
Applicant 

	

4.20 	That inaction of the Respondents has sustained a heavy financial loss to 
this poor and bereaved Applicant 

	

4.21 	That the Respondents have infringed the Constitutional safegua4 
guaranteed under Articles 14,16(l),21,39(D) and 309 of the Constitution of 
1mb - c.) 	- C 	{Q -  

	

4.22 	That the Applicant craves leave of the Hon'ble Tribunal to file 
Additional Written Statement/Re-joinder, if necessary for the ends of justice. 

5. 	Ground U, relief: 

	

5.1. 	For that the Applicant was denied of getting the legitimate dues of her 
deceased son and harassed by the Respondents in this way or that right 
from the date of death of Late D4bir SinV,happened on 12.9.99. 

	

5.2. 	For that the fairness of Administrative justice was denied. 

	

5.3. 	For that the Rules and prevailing system of the Respondent's own set of 
Rules were flouted by the Respondents. 

	

5.4. 	For that the inaction and/or wrong action of the Administration has 
caused unfair play and miscarriage of justice and thereby infringement 
of Fundamental Rights in respect of Articles 14,16,21,39(d) and 309 of 
the Constitution of 1ndiak-- -1-Q 

6. 	Details of remedy exhausted.. 

The Applicant declares: that failing to get her grievances redresnder the 
relevant Service Rules to the best of her capabilities she has come to this 
Hon'ble Tribunal for having justice which seemed to her efficacious as per 
Article 21 ofthe Constitution of India. 

Contd.......p/7.....Matters not ..... 

I 



ft 	 I 	 42 

il!4 7 Matters not previously filed or pending with any other Court. 

The Applicant most humbly submits that she has not previously flied any 
Application, in this Thbunal nor any Writ Petition or Suit regarding the 
matter in respect of which this Application has been made before any 
Court or any other Bench of the Tribunal. 

8.Relief souEllt: 

8.1 In the circumstances stated above,the Applicant humbly prays that the 
Lordship of this Hon'ble Tribunal may be pleased to pass order and direct the 
Respondents to release the financial benefits admissible to Late Dqlbir Sin ç  
V,Safaiwala,a sweeper under the establishment of the Respondents, 
immediately as per prevailing Rules to the Applicant with all consequential 
benefits; and 

8.2 Interest at the prevailing market rate for the amount payable to the deceased 
employee of the Respondents,namely3  Late DQlbir SingV,to the Applicant$i 
only surviving heir,for the financial loss occurred to him and his surviving 
family membek due to deliberate and inordinate delay of the Respondents; and 

8.3 Release of the Pension and Pensionery benefits of Late Dqlbir SingjV to the 
Applicant; 

8.4 Cost for the litigation expenses ; and 
8.5 Any other reliefs) as the Hon'ble Tribunal may deem fit and proper. 

9.Interim Relief: 

Pending finalization of this Application your Lordship may be pleased to pass 
orders for early release of the Pension and Pensioneiy benefits of Late Dqlbir Singh-
V to this Applicant,and/or such order as deem fit and proper by this Hon'ble 
Tribunal. 

10. Particulars of Application fees: 

Indian Postal Order No ............................ dated . .............amounting to Rs.50/ 

Contd........p/8.....fifty..... 

(5 

11 
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(Rupees fifty) only to be drawn in H.P.O,Guwahati,is enclosed herewith. 	
( 

II. Details of Index: 	 -JA 
An Index in duplicate containing the details of the documents to be relied upon is 

enclosed. 

12. List of Annexures: 

Annexures : A,B,C,D,E,F. 	N 

-VERIFICATION- 

I,Smti Dipa Kaur,wife of .?...... /... ..,aged about 60 years 
8 months, a retired employee in the capacity of Sanitary Jamadar under the 
Management of the Executive Oflicer,Cantonment Board,Shillong,do hereby 
solemnly declare that my submission in the foregoing paras are true to my 
knowledge,belief and faith and I have not suppressed any material facts before this 
Hon'ble Tribunal, 

And I sign this VERIFICATION on this ..th day of March,2005. 

Place: u  V-) alc-16- 	 k~CA 

Date: 	 SIGNATURE OF THE APPLICANT. 

- 



Fjl :1p! 01 
6904 (MiIy) • 	
2223929 (Civil) 

I 
No S1IC/8/l).S-V/7 
Office of the Cantonment Bonid 
Post Box No -83 Shiliong 
1)ated the 191,. NOV 2003 

if 	 LI 	 4 . 	
C? 

• 	icF? . 	
' 	

. 

• ;' 

	

The Asstt. Labour Commissioner (Ccntrnl), 	. • 	'' .• 	:. 	 GOVt. ofiticila, 	• 	,••, 
F 	Ministry ofLabour, • 

1 	I 	. ,, • 	• 	Ralgarh Road, Chandmarl,, 	. . 
Guwahnti —3. 	 . 

• 	SUB: FINANCIAl.4 DENEFITS OF LATJ)A1,BlftS1NGEJ-V SA1FA1WAl, L \ 1 	t 	., : 	. 	•• 	 • 	• 	• 	 •. 	. 
$ pr'ir,'  H 

I I 	I 

Reference your letter No. 81W11'.I1SCI200 1-C/A dated 10.09.2003, 

lit.. 
$ . 	• 	 •, 	.t 	i 	.• 	• 
'Late Sb, Dalbir Siimgli wasappointed as a Safatwala nuder the services of the Board 

on 13.05.1992 amid expired omi 12.09.1999 while in service. lie was it married person and his 
wife namely Suit. Rita expired on 24.09.1998 as per the Intimation furnished by late Sb. 

I, 

jaibir Singh - .V during his lifá 1 thnè vlde his letter dated 06.03.1999. Till date death 
ifIcute issued by the flcglstrar of Births and deaths has not I;CeIi $tii)mitte(I by any 
y. Late Sb. Dalbi r Slngh also (lid not nominate anybody For rece lvi ug his dues. 

	

J 	1 . 	II 	't 	 • 	$1 	4 ' 
' INDI 	Time death of late Sb. Daibir Siugh - V was intimated by his mother Smi Dipa Kaur 

.'' 	•: 	
• 

I , .. 	I 
, 	•.._, 	h•,.• 

This office vlde kltct No. SH0/8/DS-V/863 dated 16. 12.1999 iutlmted Smut, Dipa 
of late Sb. Dalbir Slngh -v that a sum of ls. 8,115.00 only is lyingn the GPF 

F account of late Sb. Dalbir Simigh —V whose death was intinmated by her. Since Into Sit, Daibir 
Singh.V did not nominate anybody to received financial benefits In case of his death. It was 
also Intimated to Snit. Dipa mother of late Sb. thilbir Slugh —V that Ii any body flom the 
family of (lecensed Dabir Siagh —v is Interested to claim the thmies of bite Sit. Dabir Shigh —V 
lie/ site may submit the claim the dues of late Sb. Dabir Shiigh-V he/site may submit the 

• 	claim supported by documents like succesion certificate, legal heir certificate etr etcF 
I ,  I.' 	. 	• 	•t 	• 	I. 

5. '' On 14,02.2000 SIt. inder Siiighfatlicr of late Sb. i)albir Siugh-V Intimated (hat he Is 

	

• 	• • 	the only scribing legal heir of Int Sh. Slnghi since wile of late Sh. DalbIr Singli -V CXpfrC(I ,,e,. 

	

• 	''' • without any child ron. • 	. • , •, 	• 	• • • 	';t 	... 
. 	•..;. 	• •,t 	. 	• 	. •• • 	'. 	6. 	This office vide letter No. SHG/ 8/1)S-V/1036 dated 23.02.2000 intimated Sb. hider 

• 	Shigli (father of late Sb. 1)albir Singh-V) that the payment of the dues will be made to a 
legal representative on proper identity and on submission of legal heirship certificate and 
succession certificate. 

7. 	On 27.03.2000 SinE. Dipa wile of Sb. luder Slngh and mother of late Sit. Ddbfr 
Singli —V submitted an affidavit stating that she is the kgiii heir of her deceased son and Is 
efititled to obtain duc.4 and securities of her son. 

ii 

1.. 



Siiuultaiieously, Sb, Inder Shigh lather or late Sh. Daibir Slngh-V mis asked vkie 
this oflice letter dated 07.04.2000 to submit the (lentIl certilicate of late Sb. Dalbir Slngh-V 
and legal liciriiip/ SUCCCSSIIJII certificate In response to his application datetl 14.02.2000 

L.mcntloned.L para S above, 

Since, there ire cross claims by the motlici' and fathei' of the deceased, this office 
vide letter No. SlIG/8/DAJjJJ R-•V/203 dated 02,06.2000 and No. SH G/3/l)A14 UI R-V/204 
tlated 02,06.2000 addressed to 1)0(11 father and iiiothcr of the deceased to obtain SuCCession 
cerUficate from the competent court having jurisdiction br releasing (lie dues of late 
SIi.DalbIr Shigli - V Ex- Snfai'ahi of this Board. 

• 	10. 	In this connection It is submitted that the quarter allotted to late Sb. 1)alblr Singh-V 
,i wiis. occupied by Snit Dipa the mother of late Sh. Dalbir Si ugh-V who was i formed vide 

this office letter No. S1-IG/6/MIot/Qrt/1233 dated 23.03.2000 that since the officia'i quarter 
allotted to late Sb. Dalbir Singh-V has been occupied by her w.e.f. 12.9.1999 to 31.3.2001, 
.shiu shaH have to pay rent to (ho Board, 

• 	. 	t ,,',• 	. 	, 	I'' 

• 	 Again,'thls office vide letter No. SHGI8ID.S-V dated .18.04.2001 intImated Sint, Dpa 
• . to deposit it sum of Rs. 14,981.00 onlybeing the rent of the said quarter Upto 31.03.2001 

.,withln 7 days and to vacate the quarter Immediately • On compliance of the above 
direction, time dues of hate Sb, Dilbh' Slngh - Ywill be released and paid to 8k lacier Siiigh, 

. father of late Sb. Dalbir Singh V who has submitted the succession certificate on 
20.03.2001.  

• 	. : 	. 	 : 
'[hIs office vide letter No, S]IC/8/DS-V dated 16.05.200.1 lntl:iinted Sb. hi(jer I)iiigh 

I.' 	 •. flither of late Sb. Daibir Slngh —V that Smi, Dipa iiiothur of bite Sli. DnlbIr Siiigh-V under 
whose possession the quarter allotted to lute SI,. t)alblr Slngli-V to deposit a MIHI of' Rs. 
14,98 LQ0 bc"g the reit of tli aIml qimsrtt'r till 01,03.2001 nimd to vacate the same but In 

- 	' 	 'I 	• 	i'*i 	j'I 	. • 	,,.."A 1 	 , 	••, 	 fl 	 I 

• 	
I 	• 	' 	 . 	

,• 	.( 	,,. 	. 	. 	•,• . 

'' Sint. Dipa Kaui' mother of Iatc , Sh. Dalbir Sfngh-V vlde her application dated • 	. 	20.08.2002 requested this office to release the fliutnclal benefit of late Sli. Dalhir Stngh-V. 

: 13. 	'ThiIs office vide letter No. SHC/81D.S-1 7/362 dated 12.9.2002 asked SaiL Dipa to 
r. deposit Rs. 16,361.00 only being the outstmiding dues against late Sb. 1)alblr Slngh-V on 

account of rent for Govt. accommuudmtlon unauthoi'Iscdly occupied by her from 12.09.1999 
to 16.5.2001 wIthin 30 (Thlrty) days'fmui the date of receipt of this letter. On compliance of 
the above so I d direction and on h rd tic Lion of success ion cc rt.I flcnte I'ro in (ho en in pete ni 
court the (lucs of late Sb. Dalbi,' SingIi-V will be released and paid to you. in this 
connection Ills submitted that Sb. Inder Siugii expired on, 

•,t .• 
• 	-, 	 •t, 

1 	

:• 	

• 

j i  

/ 



/ 	 - 
,- In view f the flicts stnted above the CeiiernJ Secrethry, Shulloug CHnto,inivij( J3onri ElIIployCe5 Union, Shillong may be asked to make nrra ugemneul For ilcposlthmg Rs, 

'1  -16,361,00 only tq,,tljc Cimtt fund and also For subinissioji oIsuccCssIoI) certificte.ft, the 
compc(entautlmrfty for t.mtkhmg further necessary action In the matter, 

•. f'M 

/ 

0,1 

$ 

0,0,0, 



• 	 ' 

To 
• 	'-.• 

The Chief Executive Of ftcér, 
The Shillóng Cantonment T3oard,. 

Shillong, 

Sub:- Praying for Release of Financial Benefit 

of Late DalbirSingh-V 

Respected Sir, 

I have the honour to draw your kind 

attention and sympathetic . côn.sideratipn on the facts 

and circumtances.rnentioned be1ow:.. 

X 	That Sir e  till date I have not received any 

financial benefit of Lte Dalbir Singh-V who expired 

some time of 1999 

That Sir, I have already submitted relevant 

pipers including death Certificate of Late Dálbir Sinqh-V, 

So SirI therefore most humbly requesting you 

to take necessary slip to release all the 

financial benefit of Late Dalbir Singh-V 

as oarly as possible and for that act 

of kindness I shall be grateful to you for 

ever 0 	 • 	. 

Thanking you. 

Datec3:ShillOflg, • 	Yours faithfully,  
20th Aug/2 0020 	. 	• • 	• 

• 	• (Dipa I<aur) 

Copy to:- 	 . 	.•• 	• 

• 	 General Secretary.Cantonmeflt employees 
Union, Shillong. 
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Si FORM NO. 13 
.3118 	YEAR 

REGISTRAR OF BIRTH AND DEATH 

o- 

T9flgistrotjon Unit Shillong C3n(onrnent East Khasj I-IHI 

Date of Registratjo 	 : 	1. ii 	? 

Date of Death 	 )• 7 ,  9 
Name 	

- 

Name of Fther/H, z6nd : 

Place of Death 	 : 

Age 	 9J___ y- 

Sax 

f/ 	 6 
Occpat, 

ReIr  

NettoiaJity,  - 	 -.. 

Permanet Resdéntjai 	
1'- 

Addri 	 1'.r-'/j-lv'..  

Cause of Death 
 

Name of the informant 

/ 

.  



IN THE COURT OF TIlE SUB-DIVISILNAL MAG,CSTRATE, 	 ' 
AT SHJLLGNG, 	 . 

shri £nder strigh........ 	 .,....... Petitioner. 

jçL 2-0  -QQ. 

0 R ID E R 

• 	, 	J -Seen the et.t,ion f.led by Shr. Inder SLngh of Harijan Colony, 

"(; 	I -. .•, 	

0 

• . 	anonment Shillong for obtaining 	)x heir-ship Cer.ti&cate 
' 	

•0 

Eor the Debt and security left behind by his Son (L) Dalbir +Sirig. 

'who expired on 1 2-9-1999 at WoodlandFbSpital,Shtlb0flg0 	. 

Also seen the death Crt.ificate of Late Dalbir Singh 'issued. 

by odland Fbspital Authbr,$ty6,bis court arrived on the concliiion 

that the Petitioner is the legal heir of late Dalbir singh for': 

all the Debts and Securities left behind by Late Dalbir'Siflghc : b  

G.(VEN UNDER the hand and Seal of this Court an this the 

02nd day of May 2000 at shillng. 
 

, 

.: 	 C\ 	East IKhasJ. 1&lls 	strict, •.• I 
/1 shlllong. 

1i:G j 	 0 

c 

soft 
0•• ••  

•-- 0 

A.?' • '.I 

• 
I... 
, 	• 
I• •  •j; • 	, 	 •0 

0/.... 
:0 

•0 



It 

Wo* Aland ..Hospija .  
J 	\ 	_ __ _: 2252'lO,22488S 

NAME 	- 	 MR. DALI3 I R S I NCII. 

AGE / SEX 	 24 YRS / MALl 

DATE OF ADMISSIOti4 	 08/09/99 	.. . 

• 0 •  

1)A1'E OF DEATh 	 : 	12/09/99 

I itiE,  .'OF rxr 	 10 20 	A. M 

1)1 AGNOS IS A1) 	 I • CI 1R1IOS I S OF 1,1 VER WI 11J I)ECOMJ'L;NSM'ION . 
SI'ONTANEOUS UACIFR I Al. I'IR.I TONI Ti S. 
PULMONARY KOCI I ' S W I •J•Jj 	K I C IT PLEURAL 	.•.. 

I II(J'3ION 	 / 
3 ¼ 

cAusE: 

 

	

OF DkAT1I 	 . 	CARI)I() RESI' I RAI0IY IA I LtIRI. .. ................ .1:...... 

'3 	I Ii,\( ku 	I \\' HI)/I)M 

'.1 I 	,\N I 	( ,\'3 I IOI 	I I I)I 01 

/rc 



F- 

To 
The Cantonment Executive Oiicer 
Cantonment Board Sillong 

Sub:- 	Praying for release of financial benefit of Late 
Dalbit SinhV 

Sir 
Reference your letter No. S!G/8/DSVf562 dated i 

12.9.02 roived by me on 1 .4,03 

With reference to above kindly 1€t me know the 

details of dues of into ,Sh, Dalbit Singh V so as 14 C nab1e 

me to produce the auesion certificate. 

if 

/ 	 Yours faithfully 
/ 	 S  
/0 	 1H 

( mt. Dipa Kaur ) 



_ - 	

• 	. 	

0 

( 	 - 
) 	

T 	Thr 	I 
fl$Uiflt c.J.orporoj,0 of jndo - -.--.---•- -- -- ---- 	

0•• 	 _0 flW 	
I)-b- 00 /1 	

jç 	T1I riVi, 	 rir •- 
DIvIIonp Otlico, •Joovnn Pnk;jI S.S. Road, 0I1wflhflhI.70 I 01) 

•••.,,, 

OO S. 	.. 	 .: 3Q82OOO 
The Executive Officer, 	 '- 	

a Cantonmant Board, 	 0; 

2 	83  llong

• I 	 .. 	Re $ 11,P Na. 	Dee.th cjejm of Lote 

	

 
 tiadur '& Late Oalbj V 	

Sri Mo 

•" :'. 	 _._ 	- 

	

 

We find'that you have 8ubmtted thu 	ejm0;:frm 	old ". focm We ra aoncijng herewith the 
new cl&tm frn .whih 	e"ta be eubmitted to ue, duly filled in. 	•, 	

•. 	
'' 

• Please aend he'orjjne1 deth certjjcatin •,cea 	for our .Vexificetjo: 	 both the 

On rece1.pt af,'the bavL -Jrquirament we haU. pz'oceed further in the mettr, 	 • 	
0 	 • 	

' .:' 

• 

	

Thanking you, 	. 

	

Ou 

• ' 	
• 	a feithfully, 	•, 

Enclo • s 2 not of  claim farm. 	
( 	

0 	
(e ------ 	 1anger (P&G$) 

 

• 	.••• 	
; 

(PBX) 543242,544020 544901,5440I3 STO:OJo I,P.B. No,-O, (1 I/ t :Il .;/IQxr;47lIr .  
- C41/ 	1/E.rnaH.Ilcau,ojwi .cioInot.In, Orm: BImmndI 	 0 

el  

Neu- 

• 	 ,••• 

• 	 • 	

. 	

.". 	

0 	 • 	 • 	

0 
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S.'cretarp; 
CANTT. EMPLOYES UNION 

Rcgd. No. 85 
SHILLONG (MEGHALAYA) 

I . ef No ........ 	 ne. ......... 	 L)itc._....,, 

To 
he issistant Labour Commissioner (Control ) 

Government of India, 
Guwahati. 

ef: 	fererice Your Letter N0.8/1D/tI/2001-Q/p- Dated NIl. 

:Aub 	Financial Benefits of Late Dolbir Singh -V (iaftlwaia ). 

hecpectd 3ir, 
With duo respect I would like to draw your attention 

on the facts and circumstances mentioned below- 
That Sir, as per your letter cited a:ove first of all 

I have come to know that for the debts and surittes both the fethccr 
and mother of Late Dalbir Singh V submited thair claims, but in fact 
the fober of Late Dalbir EJingh, Shri Index' Spingh deposited necessary 
documentm3 before the executive Officer, the Thl1long Cantonment Board 
but the Cantonment authority fell to clear all the flnnneia]. benefit 
of Late Dalbfr i1ngh 11 durIng the life time of Indar Llngb Fnnr of 

the Late Ia1blr Sinh V and after the death of Indar UInh, 5niti. 
Deepa Kour the mother of Late Dalbir Singh V has given application 
for releaiig the financial benefits as, so there i no contradictory 
iti claim matter as appearn In the Written Commnta submito.d by the 
cantonment Board, w1hillong before Your honour. 

That sir, it is also a matter of utter surprise, that thø 
Cantonment board demanding a huge amount from mti. Deepa Kaur against 
the ocüpation of the ailoted 4uarter of' Late Dalbir Ingh V but just 
fter the death of Late Daihir lngh V srnti. D'epa Kaurinformed the 

caz:torunent board to take necessary step regarding the alloted Quarter an 
It laying vaccant, but no one take any types  of interest, the anotheer 
was reported to 6hr1 SuJit L)as, end who locked the house after five to 
six month and stilly laying vaccant, over and above the condition of the 
said quarter is not fit for human use and Occupation, So Sir, the 
allegetJon Is nothIng but the Coverup the irregularity (loene by the 
ai thority of h1iloni; )ntonient IJOmu'd. 

That SIr, due to illegal acts and Consequences or the :Thi1lo 
Cantonment k)ard, the Poor employPes suffering a lot. 

SIr, towards, the conálusion of the matter I rrr: herehy 
requesting you to make necessary invcstigation by your honour personally 
to eicertaIn the tie fact. 

1 hone (our kind Co-operation will heiTre a lot. 

Ueneya Thanking Y0!.l. 	
Boaaj Euiployco unlon3i 
Boj 

Yours Faithfully. . 

' 

5cL 

- 	 . 


